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further to amend the Hindu Marriage Act, 1955. 

BE it enacted by Parliament in the Seventy-second Year of the Republic oflndia as 
follows:-

1. (]) This Act may be called the Hindu Marriage (Amendment) Act, 2021.

(2) It shall come into force on such date as the Central Government may, by notification
s in the Official Gazette, appoint. 
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2. ln section 13 of the Hindu Marriage Act, 1955, in sub-section(]), after clause (vii),
the following clause and proviso thereunder shall be inserted, namely:-

"(viii) is undergoing a sentence of imprisonment for seven years or more for an 
offence as defined in the Indian Penal Code, 1860: 

Provided that divorce shall not be granted on this ground, unless the respondent 
has, prior to the presentation of the petition, undergone at least three years' imprisonment 
out of the said period of seven years." 
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